Mrs. Svetlana
Allelueva’s

the number of questions to be admit-
ted.

Shri Vasudevan Nair (Peeramade):
‘We do not know what you said about
the point raised by Sreekantan
Nair on the Kerala food situation.

Mr, Speaker: Some of these motions
have come and some had been
allowed. Others have been dis-
allowed, Those that had been allow-
ed had been sent to the Ministry and
when they give their reactions, that
will be included here as and when
they are known. Therefore, I can-
mnot say anything about them now.

Shri N. Sreekantan Nair: You will
intimate to me whether it has been
accepted or not.

Mr. Speaker: Naturally, it will be
intimated to you. Hon. Members
who have tabled the motions would
be informed.

Shri A. K. Gopalan (Kasergod):
‘That means that you are withholding

your decision on the adjournment
motion.
Mr. Speaker: Yes, that is correct.

Shri Vajpayee.

12,03 hrs.

CALLING ATTENTION TO MATTER
fOF URGENT PUBLIC IMPORTANCE

DEPARTURE OF Mrs. SVETLANA
ALLELUEVA FROM INDIA TO THE WEST

ot w1, § afaerady @iw Taa
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The Minister of External Affairs

{Shri M. C. Chagla): Mrs. Svetlana
Allilueva, a national of the USSR,

PHALGUNA 30, 1888 (SAKA)

Defection to the
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arrived at Palam airport from Mos-
cow on the 20th December, 1966 by
Aeroflot with a Soviet passport issu-
ed at Muscow on 5th November 1966,
The passport was valid for 2 years,
i.e. up to Hth November 1968 and had
a visa dated 16-11-1966 valid for one
month issued by the Indian Embassy
in Moscow. The visa had been issued
in the normal course by our Embassy
in Moscow at the request of Mrs
Allilueva. Her visa for siay in India
was later ex'ended up to 15th March,
1967 at her request received through
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the Soviet Embassy. No further
request for exiension of visa was
received.

The facts as ascertzined by us

appear to be as follows:

Mrs. Allilueva stayed in the Soviet
Embassy from the 20th to 25th
December 1566 when she left {for
Kalakankar. She was carrying the
ashes of the late Kanwar Brajesh
Singh of Kalakankar who had died
in Moscow on 31st October 1966 for
immersion in the Ganga at Kalakan-
kar. She was offered, and accepted,
hospitality at Kalakankar by Shri-
mati and Shri Dinesh Singh, who is
the nephew of the late Xanwar
Brajesh Singh, and by Shrimati and
Kanwar Suresh Singh, brother of
the late Kanwar Brajesh Singh. She
returned to Delhi on the 5th March,
1957 and stayed as the personal guest,
of Shrimati Dinesh Singh on the 5th
night. On the morning of 6th March,
an officer of the Soviet Embassy
called for her and escorted her to the
Soviet Embassy where she stayed
in the Embassy hostel.

It is understood that she was to
have departed for Moscow by Aero-
flot on 8th March 1967, in the morn-
ing, but it was subsequently learnt
that she had actually left by commer-
cial flight, Qantas No. 751, on the
night of 6th/7th March at 0240 hours
for Rome. Till the morning of 8th
March neither the Government of
India nor any Indian officials had any
previous  information about | her
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intended or actunl departure on the
Tth morning.

r

She had vald travel documents.
She departed from Palam awrport
with a vahd Sowviet passport and a
visa for USA under her own name,
no ‘P form 13 required by foreigners
leaving India, nor 1s anything like
an exit permit required by a foreigner
leaving India before 3 months

According to our information, her
decision to leave India for Rome was
entirely her onn She had not pre-
viously contacted any Indian offi
cials m regard to her departure on
the 7th March morning, nor had she
discussed her plan with her Indian
hecst or the Indian authorties It
appears that she telephoned for a
taxi from the Soviet Embassy hostel
on the evening of 6th Maurch and
went n that tax), unaccompamed
by anyone else, to the US Embassy
A US wvisa was given and a ticket
for Rome was bought for her by the

US Embassy The Embassy sent an !

officer who
Palam airport
Rome

accompanied her to
and from there to

Mrs Allilueva was not a gues of
the Government of India The Gov
ernment of India had no oceasion
to consider the question of giving
her agylum as no such request was
received at any time from her

Initially when the fact of Mrs
Allilueva having left India 1n the
eompany of a Second Secretary of
the US Embassy became known, the
Soviet Embassy made representa 1ons
to us (An hon Member He 13 &
CIA agent) We immediately took up
the matter with the US Ambassadaor

in the light of the information we
have subsequently received, Mrs
Allilueva has chosen to stay in Swat-
zorland for some time for what
appear to be purely personal reasons.
Her departure from India was pure-
ly her personal matter and, so far as
we are concerned, there iv no failure

Mrs. Svetiona MARCH 21, 1967 Defection to the
Allelueva’
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of any kind on the part of any of
the Government of India agencies in
the matter
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“She decided to come to
Swiizerland because her wish to
remain m India was not fulfilled ™
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Shri M, C. Chagla: I am sorry to
my that the allegations made by my
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hon. friend are not correct and neces-
sarily the inferences drawn .rom those
allegations are equally unfounded.

Bhri A. B. Vajpayee: I have not
made any allegations.

Shri M. C. Chagla: The allegation
is, she wanted to gtay in India, but
was not allowed.

Shri A. B. Vajpayee: I have quoted
the statement made by the Police
Minister in Switzerland. That is not
an allegation.

shri M. C. : I have got the
statement here with me.

“The Swiss Minjster of Justice
said on March 14 that both India
and the United States have retused
Mrs. Allilueva’s request for
asylum”.

Thig 1s incorrect. The position 1s, she
eame, as I said, with a Soviet passport
with a visa for a certain period. When
she asked for the extension of the
visa, we granted 1.. After that, al no
time did she indica'e any desire on
her part to stay further in India nor
was any request received by us from
the Soviet Embassy or from her that
she wanted to continue to stay in
India. Therefore, no question of
giving her asylum in India arises.
She came with a passport and if she
wanted to stay further, we would
have considered the question of ex-
tending the visa, The question did
not arise because she naver suggested
that she wanted to slay beyond the
time the visa would expire, which
was 15th March.

Shri A. B. Vajpayee: What about
the latter part of my question? Why
did not the Prime Minister on her
own accord Invite Mrs, Svetlana to
stay in India?

Shri M. C. Chagla: She was a pri-
vate citizen on g private wisit. I sub-
mit with great respect that it is not
for the Prime Minister in her official
eapacity to invite a private citizen to
stay in India when her home is in
USSR, )

1888 (SAKA) Defectipn to the
West (CA)
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Shri M. C. Chagla: At present she
18 in Switzerland, If she wants to
come back to India, we will certainly
consider her application in the wusual
course. That means, she should apply
for a visa. She has not expressed any
such intention at present. We have
been informed and our information is
correct that her present intention is
to continute to stay in Switzerland.

She has not expressed any desire to-

come to India from Switzerland. If

she changes her mind, if she wants to-

come to our country, the hon. Mem-
ber knows the usual procedure, which
1S to go to our Embassy and ask for
it  The question is hypothetical and
it does not arise.

Shri A. B. Vajpayee: Sir, the facts
are bheing suppressed and the hon.
Minister of Foreign Affairs is trying
to mislead the House. Is it not a
fact that a Special Officer of the
Ministry of External Affairs was sent
to contact Mrs. Svetlana in Switzer-
land and, if so, may I know what re-
port he has brought?

st w0 avo famy ()
AT ATET WIE WTET F 1 £OTH MR
AN T ! ToTT @ iR
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Mr. Speaker: There is no point of
order, The answer was not clear and,
therefore, he asked for a little clari-
fication. Normally we allpw only one
question to be put.

Shri 8. M. Banerjee (Kanpur): Sir,
I rise to a point of order. When =
specific question is put a specific
answer, g clear answer should come.
All these Calling Attention Notices—
even we have tabled several questions
on this—about Mrs, Svetlana are
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based on certam press reports where
it was said that there was collusion..

Mr. Speaker: What 1s the pomnt of
order?

Bhri 8 M Banerj¢te: The circum-
stances leading to the departure of
Mrs, Svetlana show that 1t was with
the connmivance of CIA and a senior
officer here That has not come 1n
his statement There should be a
straight answer to this question

Mr. Speaker: There 18 no poimnt of
order

Shri Ilem Barma (Mangaldai): Sir,
it has .'en widely reported m the
World Piess that Mrs Svetlant was
whisked out of this country via
Rome to Sw~itzerland by a CIA agent
who happe. to be the Second Secre-
tary of the US Embassy mn this
country It was also reported how
the visa was extended with the active
help and co-operation of a Minster
of the Government of India and an
official of the Ministry of External
Affairs In that context, may I know
whether the Government have
enquired into the antecedents of this
Minister who 1s responsible for ex
tending her visa and offering hospi-
tality to her and, secondly, whether
it 13 a fact that a suggestion was
made to the Government of India
not to offer asylvm to Mrs Svetlana
in this country because she was mar-
ried to an Indian and she might
claim a share of the property belong
ing to that family?

Shol M. C. Chagla: Sir, I will
answer each of these questions With
regard to the CIA agent I saw a
report in the New York Times and
we put 1t squarely to the American
Bmbassy. The American Ambassador
categorically and emphatically den-
ied that he was a CIA officer

Shr] Umanath (Pudukkotts1): They
never agree, The US Government
have never agreed that they are CIA

West (CAY 5%

agents. Are we merely 1o depend
upon American admission on ques-
tions relating $to CIA agents (Inter-
Tuptions) ?

Shri M, C, Chagla: If my hon
friend says that notwithstanding Lhis
denial of the Ambassador of the
United States of America, which
prima focie musi be accepted—he is
an Ambassador—we must take action,
if anything comes to light or comes
to our informa.don or knowledge
which detracts from what tLhe
Ambassador has said, we will cer-
tainly take necessary action But
today the position is, apart from
what appeared in the New York
Times the only fact that is before us
15 a categorical demal by the US
Ambassador that he 15 not a CIA
agent

Shri S. M. Banerjee: What 1s your
information (Interruptiong)?

Shri M. C. Chagla: It 15 absolutely
false 1o say that she was, to use his
word, whisked ‘away The facts, as
1 have stated, are that she went to
the US Embassy with a valid pass-
port and she was given a wvisa
(Interruptions)

Shri S. M. Banerjee: A Cabinet

Mmnister and Shr1 T N Kaul are
involved
Shri Jyotirmoy Basa (Diamond

Harbour) His answer does not give
any satisfachion to us (Interruption)

Mr. Speaker: There are other
methods of seekmg that satisfaction

8hri Jyotirmoy Basu: We are here
to get satisfactory answers

SBhri M C. Chagia: 1 will answer
any number of questions 1 am not
keeping anything back from the
House But give me an opportunity
to answer the gquestions wathout in-
terruption.

Shri Randhir Singh (Rohtak): They
are not interested in the reply
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thei M. 0. Chagia: Shri Hem
Barua said that she was wishked
away. That !s not correct. She had
a valid She went to the
American Embassy for a visa and the
visa was granted. She went to Palam
airport. She was in the Palam air-
port for an hour. She got a ticket
in the ordinary course and she travel-
led by an ordinary commercial plane,

8hri 8. M. Banerjee: Who gave her
money? Was it in Indian rupee?

Shri M, C. Chagla: I will first
answer the questions of Shri Barua.
I wish to deny emphatically, categori-
cally and unequivocally that any
Minister or any officer of the Govern-
ment of India had anything whatever
to do with her departure from India
to Rome and to Switzerland. It is an
aboslutely false and malicious charge.
It is equally false to say that she ever
claimed asylum in this country. The
question of asylum did not even arise,
What Mrs. Svetlana wanted was ex-
tension of visa, If she had asked for
extension, very likely we would have
granted it.

Mr. Speaker: Shri P. K. Deo.

Shri Hem Barua: Sir, I rise on a
point of ordtr. My question has not
been answered satisfactorily.

o T wge wifg (ww) ¢
Wt & gaew § ag aqrfer s
t e doft aga wY T T ¥}
wifgd, ¥ firw W w=T Al
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gHie et Wy ¥ oft aw oy wgr
fis eRererra oft ¥ agt 9T woor WY Wi,
weyd e 8, wife ey
reafadf ¥ ¥ fev-fer d o ax o
s ag wree % wrn TgaT e Wl
§ it 9w v e s & ok wroy
THIT & §8 Wl & 9 0w oy
wrewy & At ¥
2768 (Ai) L8D--3.

West (CA)
Shri Randhir Singh: Under what
rule is he raising it?

Mr, Speaker: What is the point of
order?

o T wige wifgm - wife
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Shri Randhir Singh: Is he replying
to the question?

Shri Hem Barua: Sir, my question
has not been answered. I will ex-
plain it in a minute.

Mr, Speaker: 8hri Lohia is on his
legs.

To TW wAET Mfgn ¢ ¥ AR

Hagwm @t R &

Shri Jyotirmoy Basu: Bir, I rise on
a point of order.

Mr. Speaker: Already another hon.
Member is on his legs, raising a point
of order.

Shri Jyotirmoy Basu: So am I

Mr. Speaker: Let one be over I
find the hon. Member is going into
details. What is his point of order?
Let him state that. I would like to
hear that.

o T WY Wifgn @ TigE
o i< a7 § fF dfadl & are i
e g e chrarmidw < ¢
q oY w4y o § | 9 OF wwew
& wer §, ¥ orw sfoen § off war
a6 @ & TR vy el e e
gferar § ol ¥ oty OF A E A wew
wraffar
Mr. Speaker: The point which he
is raising is a different one. He says
that the information which is in his

poasession should be given. That is »
different matter.
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Shri Hem Barua: I have put a
question. The reply was not satis-
factory.
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Mr, Speaker: That is a different
matter. I now call Shri P. K. Deo.

Shri Hem Barua: What about the
extension of the visa?

Mr. Speaker: He has answered it.

Shri Hem Barua: He has not
answered it.

Mr, Speaker: He has answered it.
It may not be satisfactory, but he has
answered it.

oft Wt amw o (feesit-aT)
eI TEYET, AT ot ¥ warer fvan
q1 & fereawts Y sifea o aay
q1 AT (T ¥ § 398 M Fomra
T faar

Mr. Speaker:
satisfactory . . .

Shrl Kanwar Lal Gupta: He must
answer. He has not replied at all.

Mr, Speaker: I have called Shri
P. K. Deo. Other Members can seek
further clarification.

o T wavET wifgar : = fraw
41 W |
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g?

Mr. Speaker: What all you wanted
to say, you have said.

o T sl Wfgm : W WY
AR ST w7 v IO AX & 7 e
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If the answer is not
(Interruption).
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Mr. Speaker: You are again making
a speech. There is no point of order.

o T woET wfgar: WIS I
gfemn

Mr. Speaker: Other Members are
there. They will ask that point.

Shri P, K Deo (Kalahandi): While
it is interesting to note the defection
of Soviet dignitaries from the Iron
Curtain to the free world, is it not
the rule in this country that you
change the nationality after marriage?
After her marriage to an Indian
national has she not changed her citi-
zenship and is she not entitled to stay
in this country?

Shri M. C. Chagla: This marriage
was not registered in Russia. The
Indian gentleman had a wife here
who was judicially separated but not
divorced from him. That is the posi-
tion with regard to the marriage,

Shri P. K. Deo:
mistress?

Then, was she a

Mr. Speaker: It is left to you.

Shri Hem Barua: We are interested
in knowing more about this marriage.
Was she really married or not?

Shri K. P. Singh Deo (Dhenkanal):
When the External Affairs Minister
has stated categorically on the floor
of the House that Svetlana was a
private citizen and was on a private
tour, then what was the need Yor a
Minister of the Central Government
to ring up the Russian Ambassador,
personally, for the extension of her
visa?

Shri M. C. Chagia: Even a Minister
of Government can have private
visitors and a private life. She was
a guest; she was bringing the ashes
of his uncle. It had nothing to do
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with Government. He was not acting
as a Minister of Government; he
was acting in his private capacity. He
gave her hospitality. He and his wife
looked after her. Is it a sin if a
Minister has a friend or a guest?

ot favwrw mim  ( FAWIY)
s, der fe AT qat & s
gor & i A starera & g miva
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Shri M. C. Chagla: In order to leave
no doubt in my mind I had sent on
my own responsibility an officer of my
Ministry to Switzerland to contact
this young lady so that I should know
first-hand what her reactions were. I
want to assure the House that I am
satisfied beyond any doubt that what
I have stated in this report is abso-
lutely correct,

Shri Nath Pai (Rajapur): Before I
proceed to ask the question proper I
would like your guidance on one thing
and that 1s the mysterious process by
which an adijournment motion under-
goes kayakalpa and becomes a calling-
attention notice. I wanted to censure
the Government for its culpable lapse
about a variety of matters in this
rexard. Instead, it has come to me
as a calling-attention notice.
I register my protest against it. I do
not know how an adjournment
motion, by a mysterious process,
becomes a call attention notice.

Mr. Speaker: There was the No-
Confidence Motion only yesterday.
There are so many opportunities to
censure the Government, This is
also one of them. After all, it is an

West (CA)

important matter and I wanted to
give you a chance here.

Shri Nath Pai: I am grateful to
you for giving me a chance but 1
have a right which is better than a
chance.

This Ministry somehow is getting
no orious about its lack of ability to
handle affairs where women are con-
cerned, whether it is Reita Faria or
Svetlana Stalin. I should like to ask,
though he has said that categorically,
decisively, resolutely and emphati-
cally also, in spite of all these
adverbs which he has used, whether
it is noL a fact that this unfortunaie
lady did pathetically plead, not for
extension of visa—let not the ex-
Chiet Justice of Bombay take shelter
behind the word ‘asylum' which Mr,
Vajpayee used—and ask for permis-
sion, not once but repeatedly, and
did write letters to the External
Affairs Ministry requesting for per-
mission to stay in India and, if so,
whether the request was also
made personally to the Prime Minis-
ter of India and why was this request
denied by the Government of India.
Let me read this:

“It has now been established
that Madam Svetlana was to be
in contact with Mr. Royal at the
residence of a Union Minister. At
least ome senior civil servant
knew Madam Swvetlana intimately
and wag involved in making ar-
rangement for her exit from
India.”

May I know whether she was
scheduled to dine with a senior offi-
cial of the External Affairs Ministry
on the day she made her departure?

8ir, I would mot like to take
shelter behind raising a point of
order to claim the time of the House.
I have asked very clear questions
and I would expect him to be
equally clear in his replies.

Shri M. C. Chagla: She did not
meet or dine with any Indian official
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after she shifted to the Soviet Embas-
sy on 6th March morning. It is
absolutely incorrect to say that this
lady made any request to the Exter-
nal Affairs Ministry, to any Minister
or to the Prime Minister, to stay on
in this country, Leave aside a
pathetic request but even an ordinary
request was not made. 1 have said
it before and I repeat that we
extended the visa and there was no
question or suggesion that she

wanted to stay on in India

Shri Hem Barua: What
difference?

Shri M. C, Chagla: She gave her
friends to understand which include
Mr. Dinesh Singh and an official of
the External Affairs Ministry that
she wanted to go back to the U.S.S.R.

WMo W wANge Sl : 1 famgw
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Shri M. C. Chagla: Mr. Dinesh
Singh was under that Iimpression
when she left his house and went to
the Soviet Embassy, It came to him
as much of a surprise as to others,
including the Soviet Embassy, when
she suddenly disappeared to Rome in-
stead of going back to Soviet Union.
Therefore, this charge of any intention
on the part of the External Affairs
Ministry, its officers or Ministers, is
absolutely false.

Shri Nath Pai; There are five letters
from this lady to the Ministry of Ex-
ternal Affairs.

Shri M, C. Chagla: I am not taking
any refuge under any legel concept of
‘agylum’ or ‘visa’. I want to state the
fact that she expressed no desire what-
ever to continue to stay in this coun-
try.

Shri Nath Pai: What about
letters?

is the

these

Shri M. C. Chagia: It is absolutely
false suggestion made by Mr. Nath
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she was t in contact with
brought in with any

Shri Nath Pal: It is from the Patriot,
I asked about the letters.

Bhri M. C Chagia: I hope Mr. Nath
Pai has sufficient detachment and im-
partiality and will not accept, as gos-
pel truth, anything that appears in the
papers.

Shri Nath Pal: Particularly, the
Patriot.

&t fwwewat (@fRYT) ;0@
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Shri M. C. Chagla: Any paper, whe-
ther it is the Hindustan Times, the
Statesman, the Patriot or the Timeg of
Indig—of course, the Times of India
is not being published now. I look at
all the four papers and I have learnt
during the years, and 1 hope Mr.
Nath Pai also will learn during the
years, not to accept everything that
appears in the papers.

Shri Surendranath Dwivedy (Kend-
d::apn.ra): About letters, he has not
said anything.

Shrj Bal Raj Madhok (South Delhi):

A specific question was put about five
letters that were sent,

Shri Nath Pai: I beg your indul-
gence.

Mr, Speaker: On the letters?

Shri M. C. Chagla: No letters were
sent by her to the External Affairs

Ministry.

Shri Nath Pai: Did she not request
the Prime Minister? Did she plead
with the Prime Minister for permis-
sion to stay or not?



’IX Mrs, Sostlana PHALGUNA 30, 1888 (SAKA)

Helueva's defection to
the West (CA)

Shri M. C, Chagla: No,

Shri Baburao Patel (Shajapur): It
was said by the External Affairs Min-
ister that Svetlana was not the wife
of an Indian citizen. This matter has
now taken a very romantic and co-
lourful complexion. She wag the
sweetheart of an Indian and therefore
the matter becomes very emotional in
that case. If this lady, whose husband
died in Soviet Russia, came to ndie,
she naturally becamre our guest and
she was treated as a guest. She pro-
bably wanted an asylum in the coun-
try and she approached the first per-
sons whom she knew, namely, M.
Dinesh Singh and the Prime Minister.
It wag our duty to give her some sort
of an asylum because we know what
are the conditions in Soviet Russia, 1f
some one comes to us, out of sheer
humanity we often give the person an
asylum and protection. It is quite
obvious from the discussion that took
place in this House that this protec-
tion was denied. It is also quite ob-
vious that our Government became
panicky; our Government is wvery
much concerned about what Soviet
Russig thinks of us. But I want to
know one thing. What is the reaction
of the Government to thig attempted
kidnapping done by the Americans in
India? Do we allow people who come
to our country as guests, Or even as
tourists, to be kidnapped by Ameri-
cans? If the Americans are here in this
country for this purpose, then this is
a shameful business. This is a case
of kidnapping and not of mere elope-
ment.

Mr. Speaker; The hon. Member
may conclude now.

Shri Baburao Patel: This is a case
of kidnapping, somebody who has
been taken away from our country
right in the presence of our officers.
S0, I want this question to be

Shri M, C. Chagla: It is not
that she was the guest of the
ernment or an official guest.
came on a private visit, on a priva
affair which concerned herself
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had nothing to do with Goverameont.
She applied for a visa jn the ordinary
course in our Embassy in Moscow. The
visa was granted und she came here
as any Russian or a foreigner would
do. Therefore, Government had no
responsibility whatever towards her.

Secondly, it is entirely incorrect to
say that she wag kidnapped by US.
Embassy or by American authorities.
As 1 said, she held a valid passport,
she went to the Embassy and she got
the visa as any other person having
a valid passport could have gone and
obtained a visa. If you kidnap g per-
son, you do not take a person to the
l;A.i-x'l:»m.-t and let her be there fcr one

our.

Shri H. N, Mukerjee (Calcutta North
East): Money wag supplied.

Shri M. C. Chagla: It is perfectly
true that the United States Embassy
or officer paid for her ticket. That is
correct.

Mr. Speaker: Dr. Ram Manohar
Lohia hag given

Shr; H N. Mukerjee: On a point of
propriety:

A question has been asked which
you, in your wisdomy, have permitted,
namely, something which amounted
virtually to kidnapping hag taken place
on the part of g foreign embassy ope-
rating in this country. The hon, Min-
ister says that a foreign embassy had
offered money to a foreign national
who happened to be our guest, at least
the guest of a Minister of Government,
for a considerable length of time. Is
it open to any guest or any Indian na-
tional for that matter to be taken away
in that manner by foreign embassies
operating under our damn nose?

12.39 hrs.
RE, MOTION FOR ADJOURNMENT

Mr. Speaker: Dr. Ramv Manohar
Lohia hag moved a privilege motion
and that is about some statement made



